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OPEN COURT

CENTRAL ADMINISTHATIUE TRIBUNAL, ALLAHABAD BENCH

ALLAHABAD

Allahabad & Dated this 3rd day of July, 2001.

Original Application No.1124 of 1993,

CORAM 3-

Hon'ble Mr, Justice RRK Trivedi, V.Co.

Epn'b]e Maj Gen KK Srivastava, A.l.

§hamsher Lal adopted son of Late Mukhram,

norter in S5/ PR Moghalsarai,

Resident of Village Kurkala, st Office-Moghalsarail,
District Varanasi.

(Sri SN Srivastava, Advocate)
2 2 Td e We .Ptpplicant
Versus

1e The Assistant Uperating Superintendent
Eastern Railway, Noghalsaral.

25 The Divisional Operating superintendent (T)
Eastern Railuay, Moghalsarai,

e Union of India through its Secretaly
Baroda House, New Delhi.

4, The Divisional Railway Manager, Eastern/éailuay,

, Moghalsarai, Varanasi,

Se The Senior Divisional Uperating Superintendent,
Eastern Railuay, Moghalsarai, Varanasi.

(Sri Amit sthalekar, Advocate)
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By Hon'ble [MMr, Justice RRK Trivedi, VieC s
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This DA under Section 19 of the Administrative

Tribunals Act, 1986, has been filed challenging the order
dated 28/30-4-1992 (Annexure-2 to the 0A) by which the

applicant has been removed from service after conclusion
of the disciplinary proceedings initiated against him,
He has also challengeg the order dated 24-7-1992 by which

the appeal of the applicant has been dismissed,
2, The facts of the case giving rise to this application

are that one Sri Mukh Ram uas'éaruing in the Railway @s

——
e — - e

- —— e ————————— e ——— --.-.—-..—.-—W
plg— = - T
. . 1

o —— e



-2—

sorting Porterl ynder the Eastern Railuway, Moghalsarail,
Station %uperintendent. gri Mukh Ram had no male issug.
He died on 16-1-1965, in harness Jeaving behind his widouw
and tuo daughters. They did not claim any appointment
being heirs of the employee who had died in harnessS.

The applicant, houever, made an application 1in 1975

i.e. afiter 14-yeais of the death of Sri mukh Ram claiming
that he is the adopted son and he should be appointed on
compassionage ground, The applicant was given appointment
as Porter and he joined duty on 02=7=1979. smt, Fhool
Kumari widow of sri Mukhram lodged 8 complaint dated
11-1-1982 alleging that the applicant 18 not the adopted
son of Sri Mukh Ram and -he has secured the appointment

on the basis of forged papers and placing incorrect facts,
Un this proceedings Were initiated against the applicant.
A memo was served on 10~3-1992. The applicant filed his
reply on 25.3-1992, AfterT considering the materials on
record the applicant uas removed from service vide order
dated 28/30-4-1992. The appeal filed by the applicant was
dismissed on 24-7-1992. Learned counsel for the applicant
submitted that the applicant piled a certificate of
parent age dated 5-6-1979. He also Fi];d Voters List of
1979 and there was sufficient material to shou that the
applicant was the adopted son of Late Mukh Ram, All these
documents have been taken into consideration by the
authority below but they have not been accepted. It is.
not disputed that Sri Mukh Ram died on 16-1-1965., It 1is
claiped that adopt ion took place during his 1ife time.

If that was so the eyidence should have been produced by
the applicant showing ceremony of adoption or some
documents related to the adaﬁtfan pertaining to the year

A
before 1965 by the applicant fo® which the applicant has
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3, We have perused the impugned order. e do not Find

égy illaéhlity. The applicant failld“tafhigﬁﬁnﬁﬁaﬁ;ﬁﬁ was

Fm ,:,,s SRR o -
the adopted son of Late mukh Ram. In the diruum@ﬁﬁﬁgg@w&ba

orders do not suffer from any error of lau. Ih&g?bﬁﬁf%ﬂa:y;#
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accordingly dismissed having no merits. There shall be =
| , A
no order as to costs. .
_ M |
Mmember (A) Vice Chairman 1
Dube/ ﬁ




